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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1270/2024

IN THE MATTER OF:
IMRAN ALI
...APPLICANT(s)
VERSUS
MOEF&CC & ORS.
...RESPONDENT(s)
INDEX
S. NO. PARTICULARS PAGE NO.

1. LEGIBLE COPIES OF DOCUMENTS FILED IN
AFFIDAVIT OF RESPONDENT NO. 2 & 3 DISTRICT
MAGISTRATE, BIJNOR DATED 17.05.2025

2. A CLEAR COPY OF THE SAID REVENUE RECORD
RELATING TO KHASRA NO. 2181 IS ANNEXED
HERETO AND MARKED AS ANNEXURE-1

3. A PROPER AND LEGIBLE COPY OF THE SAID
HISTORICAL REVENUE RECORDS OF THE BASE
YEAR 1377-1379 IS ANNEXED HEREWITH AND
MARKED AS ANNEXURE-2

THROUGH COUNSEL
BHANWAR SINGH JADON

COUNSEL FOR THE RESPONDENT NO. 2 & 3
bhanwar(9jadon@gmail.com | 6375115224

DATE:22.09.2025
PLACE:NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1270/2024

IN THE MATTER OF:
IMRAN ALI
...APPLICANT(s)
VERSUS
MOEF&CC & ORS.
...RESPONDENT(s)

FILING OF LEGIBLE COPIES OF DOCUMENTS ANNEXED TO THE

AFFIDAVIT DATED 17.05.2025 BY RESPONDENT NOS. 2 & 3. DISTRICT

MAGISTRATE, BIJNOR

1. That the District Magistrate, Bijnor, had filed an Affidavit dated 17.05.2025
before this Hon’ble Tribunal, wherein copies of certain revenue records were
annexed as Annexure-1 and Annexure-2.

2. That, however, the said annexures filed along with the aforesaid Affidavit
are indistinct and not easily comprehensible; hence, for the sake of clarity
and proper appreciation, legible and authenticated copies of the relevant
documents are now being submitted.

3. That Annexure-1 to the Affidavit dated 17.05.2025 pertains to the revenue

record of Khasra No. 2181, which is the land wherein the Applicant, in the



480

Original Application, has alleged illegal construction of a commercial
complex/marketplace.

A clear copy of the said revenue record relating to Khasra No. 2181 is
annexed hereto and marked as ANNEXURE-1.

4. That Annexure-2 to the said Affidavit comprises the revenue records
pertaining to Khasra No. 2181 for the base years 1377-1379 Fasli
(corresponding to the years 1970-1972).

A proper and legible copy of the said historical revenue records of the base
year 1377-1379 is annexed herewith and marked as ANNEXURE-2.

5. That the Respondent undertakes to ensure that henceforth such deficiencies
shall not recur, and that clear, legible and proper copies of all relevant
documents shall be duly filed before this Hon’ble Tribunal.

6. That this Hon’ble Tribunal may graciously be pleased to take the annexures
filed herewith on record.

7. Hence, the present documents are being filed for the kind consideration and
perusal of this Hon’ble Tribunal.

THRQUGH COUNSEL

]

BHANWAR SINGH JADON
COUNSEL FOR THE RESPONDENT NO. 2 & 3
bhanwar(9jadon@gmail.com | 6375115224

DATE:22.09.2025
PLACE: NOIDA
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ANNEXURE-1
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ANNEXURE-2
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